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IN THE CENTPAL ADMINISTFATIVE TRIBUNAL, JAI2UR BEMCH

JAIPUR, .
0.A,MNu.111¢,MC ; D, af arder: 4.1.1901
Srinarain Maihezhwari : Apm1iﬂaﬁt

Vs,
Uhion of Inlia & JOre, : Pefpondents
Mr.V.K.Jain : Coundel for appli-ant
Mr,V.S.Gurjar. ' : Counsel for reSpondents

CORAM:
Hon'ble Me.Gopal Frizhn3, Member (Thdl.)
Hon'ble Mr.D.P.Shirm&, Menber (Adm, ).
PER HON' BLE Mt .SOPAL }ZP;ISHI'JA, MEMBER (TUDL.) .
“Applicant Srimdrain Miheshwari hag filed this
Azplicition undsr 20,19 of the A,Ts Act, 1985, praying
for grant of compissiormte 3ppointment Lo 3 suitable

post in relaxition of recruitment rules,

Z. The cige of the aonlicant is that his fathszr Shri
Ehridhzr Gop2l Mahechwari was working 22 a Stenogricher

in the offize of the Gener:gl Mandiger Telacom, District
Jaiosury, vhen he anfortunitely expicved on 2.6,.22. The
anplicant wis then 3 minor 3nd on @ttlining mijority he
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3 st on 2ompAssiondte MSiz on the ground
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applied for
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epPdridte

that his elder brother although in Service h

c’f»

ing
from the family the applicint was unatle to miint2in the
S3me 3= the penziorn Zmount Was medgris and he had to get
1ie sister mdrrizd after the de3ath of his father. The

applicant had 31lready given his confent for Azoointment

A s=2nt the p3y clin of

to the post of 3 Clsrk and he ha
Ihie eldef brother 342 required by the ra—mmnin t2, Howewvsr
his requegts for appointment on compzzispdte ground was
turned down for the refson th3t there was alreddy one

eirning member in the family of the decedzed,
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2. - In their counter the rezponde

tha elder brot'e' of the'dpoligant iz garvin

(bbwﬁw Bolice Department cn the post of Sub Infpector 2nd his
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rv being. 16,1200/, the Ippli-ant's
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requests for appointment: on complssiondte ground c2rmot
he daceded to, It 18 also 3lleged that the Apclicant's

mitter was condidered ky the higher power conmittee which

i

fter ta Ping int> corngideration XF the relsvant rdterials

rightly rejected the applicant's claim.
4, We hawvz heard the ledrned counsel for the odrtiec and

pernuged the records, Mow it i £ be Seen a3 2o how fir the

applicant h3s reern 2hle £o male ouk @ size for grant of

0

appointient ko the post of 2 Clerk on comn&ssiondts Hasis

The mere £act that the 2pplicint's elder hrother was already

!'f)

in service 2t the time of hiz father's Jeath was no ground

for rejecting the applicant'a requ&St. for grant of compa-

sgion@te Apmointrent. It iz true that the family of the
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certdin Jues to
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deceldced Wwas in receilst o
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B, 31,020,580 after the deith 2f the deceiseld goverrnment
o but
Ssrvant, Jit ehiculd not bLe lost sight of thY Sk that

the Applicint had got his cister married after the 3zath

Af hie father. The

e
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hject of granting comp2ssionite appo-
intment is to redeem the fawily in distress. In thefe 1a"s
dae to'Spiralurise in the prices of consuamer goods the
medgre monthly pensisn of B.550/< per month is not suffi-
cient to meet the requirements of 2 family. The widow
of the dacedsed government Servaﬁt iz =till alive and the
aprlicant has- to sapport hgr fince his =z1lder bro cr'is
living Eeparatelw from the family of the decelsed govern-
mant Cervant, In view of thefe facts we fird that the

applicant's <3fe Anpedrs to be 2 dzserving one.
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5. In the result we direct the respondents ko recon
the pplicant's case for grant of &npointkment £ & suitable
po2t commensurdte with hif sducidtional qualificatioreon
i® in relaxation of recrulitment ruleg within
rnthe from the d3te of receipt of @ acopy of
. iz di=zpoced of 2ocordingly with no
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